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IN THE INCOME TAX APPELLATE TRIBUNAL
“F” BENCH, MUMBAI

A 4t geaR g, Surse Td
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BEFORE HON’BLE SHRI MAHAVIR SINGH, VP AND

HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing Through Video Conferencing Mode)

MOHIGA H./ 1.T.A. No.5510/Mum/2019
(ﬁilﬁ'UTEI'Ef/Assessment Year: 2009-10)

ACIT-(9)(3)(1)

Room No.215,

2" Floor qqTH/

Aaykar Bhawan, M.K.Road Vs.

Mumbai — 400

020

M/s Filteration Engineers India Pvt. Ltd.
28/003, Sunrise Apna-Ghar
Lokhandwala, Andheri(W)

Mumbai — 400 053

RTAATTE. /Sl Mg 3T ./PAN/GIR No. AAACF-4084-G

(0diarif/Appellant) | | Uadf / Respondent)
Assessee by : None
Revenue by : Ms. Usha Gaikwad-Ld. Sr. DR
JaTs B ARG/
Date of Hearing 10/05/202f1
=IO 1 AR / 24/05/2021
Date of Pronouncement
A /ORDER

Manoj Kumar Aqggarwal (Accountant Member)

1. During hearing, none appeared for assessee. The revenue is

contesting deletion of penalty u/s 271(1)(c) for Rs.63,603/-. However, Ld.

Sr. DR drew attention to the fact that the assessee has already opted for

settlement of dispute under Direct Tax Vivad Se Vishwas Scheme (VVS
Scheme), 2020.



2. In view of foregoing, the revenue’s appeal stand dismissed as
infructuous with a liberty to revenue to seek restoration of the appeal in
case the aforesaid declaration filed under the scheme is not accepted,
for whatever reasons.
3.  The appeal stand dismissed as infructous.

Order pronounced on 24" May, 2021.
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